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FTAT. 3027(37).— FealT TR, T AR AT 1956 (1956 1 48) (& zad za
TET 3h ATATTAH Fgl AT &) T 1T 3 T HT T (1) T T& ARRAT HT TN X gU, Tg THTET
g1 ST & T [ AT 5T § g TSN - (TAUA-748) % TET & sfee Ay @ (T, 135.050 5
T, 142.050 T )&T gTefere aTiient 7IS 9% 4 o= fAHTor (rfafs )| 1 St areft s==r aigd srerat
AT TRT I 7 |ierd fEawor

FIs F<E, ST 3 o0 | aaag 8, S Afa=aw 6 4T 38T it ST=rT (1) F orefi= w@i<s yaee
& TorT UET 7 % ITINT 9% TS9O § T SATERAAT & TH9 Al qF F THA &7 6 AL eT F:i7
T ;

UHT TAF AT FAT TSRS, STATq (@A™ g-arsi Afeahmy, aw Ao f@Fewmr - g
TTSTHT, stfeavgT, TUrSt - ITrET, 7 forfaa &9 7 Frar ST o 398 39 s At 3 Sruar sie
TqETH TTTEFRTLY, STeTTahsal ol A ATd =9 7 AT et fafer sraemdT g7 G ST 7 STaHT <77 ST U e T

4253 GI/2026 (1)
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FT AT o TET TAT THT 3T ST 7 o TATG TS TS 2l O Teq8 Ty saedsh T8, AT g7
T AT SATEATT BT AT T TR AT AT FL HAT

3<% srtarfaaw 7 e 3 v ST (2) F rehiw e wfee gy R #E arew sy
BT ; 3T

TH ATARAAT F SAeqaid AT ATSAT I o TG AT AT AL TeqH TTIEHRTLT o Sh FIATAT § IqA=T
g oY 3T [Raas SARRAT T MLreAvT R ST 9ahaT gl

ALEA

AT T | TP TSI - (TATH-748) 3 HT T ee Trar @ (Y. 135.050 &
frft. 142.050 @ )T grefae arftfr wre 9% 4 o= fAwior (erfafss af)

TS T ATH; a1 IEEEIGIEAEUEICT

wAT G&T FIET0T HEAqT gEar g frs g w sEea C IR ER ]
1 2 THL 4 (BT THTL) (FF)
3 5 6
AT T ATH: FiST
T AT ATH: TH

1 42/1 ST [REl e 58 (at H1ev) 0.0058000
2 42/2 ST BEl e 208 (a Hiz7) 0.0208000
3 42/3 T BEl At 1790 (3 Hiev) 0.1790000
4 42/4 T BEl e 133 (7 iex) 0.0133000
5 42/5 T [BEl e 165 (a7 ie7) 0.0165000
6 42/6 T BEl e 178 (a0 #iex) 0.0178000
7 42/7 ST fasft et 342 (7 Hiew) 0.0342000
8 42/8 AT fasft et 360 (aF HYew) 0.0360000
9 43/1 AT fasft et 553 (aF HYaw) 0.0553000
10 43/2 T REl e 402 (7 Hrev) 0.0402000
11 43/3 ST BEl e 130 (a1 #ie7) 0.0130000
12 43/3-7 AT REl e 143 (7 iex) 0.0143000
13 43/4 T BEl e 325 (% Hiew) 0.0325000
14 44/19TTT BEdl e 294 (T H=7) 0.0294000
15 50/ BEL et 87 (at Hiex 0.0087000
16 50/10 ST BEL et 33 (a7 Hiew 0.0033000
17 50/119mT BEL et 81 (at Hiex 0.0081000
18 50/3 ST El e 35 (@ wWiex 0.0035000
19 50/5 ST El e 9 (arf Hew 0.0009000
20 50/7 ST ELl e 170 (3t Hie7) 0.0170000
21 50/9 ST ELl e 50 (at HYev) 0.0050000
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22
23
24
25
26
27
28
29
30
AT T AT FT5
31
32
33
34
35
36
37
38
39
40
41
42

51/1 911
51/2 911
51/3 |11
51/4 s11
51/5 9111
51/6 9111
52/5 9T
52/6 9T
52/7 11

23/11 91T
23/12 ATT
23/15 ATT
23/20 ST

23/20-T AT
23/5 91T
23/9 9T
29/1 T

29/1-3F AT
29/6 T
30/11 ATT
30/7 9Tt

0.0850000
0.0070000
0.0040000
0.0014000
0.0027000
0.0022000
0.0053000
0.0122000
0.0702000

0.0018000
0.0062000
0.0208000
0.0215000
0.0169000
0.0002000
0.0016000
0.0015000
0.0097000
0.0100000
0.0450000
0.0065000
0.8863000

[®7. /. RW/NH-37014/2/2016-NHDP-IVA/3A]

o ™, e

MINISTRY OF ROAD TRANSPORT AND HIGHWAYS

NOTIFICATION
New Delhi, the 12th June, 2026

S.0. 3027(E).— In exercise of the powers conferred by sub section (1) of Section 3A of the National Highways
Act, 1956(48 of 1956) (herein after referred to as the said Act), the central Government, after being satisfied that for the
public purpose, the land, the brief description of which is given in the Schedule below, is required for the Land
Acquisition for the work of 4-Laning of Bhoma to Old Goa Section of NH-748 from Km. 135.050 to Km. 142.050 on
Hybrid Annuity Mode in the State of Goa (Additional Land) hereby declares its intention to acquire such land.

Any person interested in the said land may, within twenty—one days from the date of publication of this
notification in Official Gazette, object to use land for the aforesaid purpose under Sub Section (1) of Section 3C of the

said Act.

Every such objection shall be made to the Competent Authority, namely, The Special Land Acquisition Officer,
PWD-National Highways, Altinho, Panaji — Goa, in writing and shall set out the grounds thereof, and the Competent
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Authority shall give the objector, an opportunity of being heard, either in person or by a legal practitioner, and may,
after hearing all such objections and after making such further enquiry, if any as the Competent Authority , thinks
necessary by order either allow/disallow the objections.

Any order made by the competent authority under sub section (2) of Section 3C of the said Act shall be final;

The land plans and other details of lands covered under this notification are available and can be inspected by
the interested person at the above said office of the Competent Authority.

SCHEDULE

Land Acquisition for the work of 4-Laning of Bhoma to Old Goa Section of NH-748 from Km. 135.050 to Km.
142.050 on Hybrid Annuity Mode in the State of Goa (Additional Land)

State: GOA District: SOUTH GOA
Sl No. Survey/Plot Number  Type of Land  Nature of Area Area
1 2 3 Land (in Local Unit) (in Hectares)
4 5 6

Taluk: Ponda
Village: Boma

1 42/1 Part Private Wet 58 (Square 0.0058000
meter )

2 42/2 Part Private Wet 208 (Square 0.0208000
meter )

3 42/3 Part Private Wet 1790 (Square 0.1790000
meter )

4 42/4 Part Private Wet 133 (Square 0.0133000
meter )

5 42/5 Part Private Wet 165 (Square 0.0165000
meter )

6 42/6 Part Private Wet 178 (Square 0.0178000
meter )

7 42/7 Part Private Wet 342 (Square 0.0342000
meter )

8 42/8 Part Private Wet 360 (Square 0.0360000
meter )

9 43/1 Part Private Wet 553 (Square 0.0553000
meter )

10 43/2 Part Private Wet 402 (Square 0.0402000
meter )

11 43/3 Part Private Wet 130 (Square 0.0130000
meter )

12 43/3-A Part Private Wet 143 (Square 0.0143000
meter )

13 43/4 Part Private Wet 325 (Square 0.0325000
meter )

14 44/1 Part Private Wet 294 (Square 0.0294000
meter )

15 50/1 Part Private Wet 87 (Square 0.0087000
meter )

16 50/10 Part Private Wet 33 (Square 0.0033000
meter )

17 50/11 Part Private Wet 81 (Square 0.0081000
meter )

18 50/3 Part Private Wet 35 (Square 0.0035000
meter )

19 50/5 Part Private Wet 9 (Square meter 0.0009000

)
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Village:

20 50/7 Part
21 50/9 Part
22 51/1 Part
23 51/2 Part
24 51/3 Part
25 51/4 Part
26 51/5 Part
27 51/6 Part
28 52/5 Part
29 52/6 Part
30 52/7 Part
Cundaim

31 23/11 Part
32 23/12 Part
33 23/15 Part
34 23/20 Part
35 23/20-A Part
36 23/5 Part
37 23/9 Part
38 29/1 Part
39 29/1-D Part
40 29/6 Part
41 30/11 Part
42 30/7 Part

Private

Private

Private

Private

Private

Private

Private

Private

Private

Private

Private

Private

Private

Private

Private

Private

Private

Private

Private

Private

Private

Private

Private

Wet

Wet

Wet

Wet

Wet

Wet

Wet

Wet

Wet

Wet

Wet

Wet

Wet

Wet

Wet

Wet

Wet

Wet

Wet

Wet

Wet

Wet

Wet

170 (Square
meter )

50 (Square
meter )

850 (Square
meter )

70 (Square
meter )

40 (Square
meter )

14 (Square
meter )

27 (Square
meter )

22 (Square
meter )

53 (Square
meter )

122 (Square
meter )

702 (Square
meter )

18 (Square

meter )

62 (Square

meter )

208 (Square

meter )

215 (Square

meter )

169 (Square

meter )

2 (Square meter

)

16 (Square

meter )

15 (Square

meter )

97 (Square

meter )

100 (Square

meter )

450 (Square

meter )

65 (Square

meter )
Total

0.0170000

0.0050000

0.0850000

0.0070000

0.0040000

0.0014000

0.0027000

0.0022000

0.0053000

0.0122000

0.0702000

0.0018000

0.0062000

0.0208000

0.0215000

0.0169000

0.0002000

0.0016000

0.0015000

0.0097000

0.0100000

0.0450000

0.0065000

0.8863000

[F. No. RW/NH-37014/2/2016-NHDP-IVA/3A]
SHAIKH AMINKHAN, Director
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